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Notes of The

, Order of The Tribunal
Registry

Heard Learned counsels for the applicant and
respondents. It is submitted by learned
counsel for the applicant that in para 11 of the
counter filed by the respondents in the OA, it
was admitted that the applicant is entitled to

get 1/30th status and they have to act in
accordance to order passed by Tribunal on
29.04.2016. After hearing Learned counsel for
the respondents and the compliance report filed
by the respondents enclosing the order dated
02.01.2020 and the order of the Hon'ble High
Court passed on 16.05.2019, this Tribunal is of
the opinion that no contempt is made out by
the applicant. However, in case the applicant is
aggrieved by the order of the respondents
dated 02.01.2020, they are at liberty to take
necessary action in accordance with the law,
including filing of fresh OA.

Accordingly the contempt petition is dropped
and notices issued are discharged. Copy to
Learned counsels of both the sides.
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